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1+The Union of India, represented by Secretary to Government,
Ministry of Home Affairs, Department of personnel, New Delhi~110 001,
2. The Union Public Service Commissipr, rapresaented by its Secretary,
Dhoulpur, Shajahan Road,; New Delhi,

+« RB5poNndents,

FOR THE APPLICANT ;  MrsN.Ram Mohan Rag, Advocate..
‘ Mr.0.Madhava Reddy, Advocate.
MeK . Sudhakar Reddy, Advocates

FOR THE RESPONDENTS : Mr.N,Bhaskara Rao, Addl.CGSC,.

CORAM: THE HON'BLE MR.B.N.JAYASIMHA: VICE CHAIRNAN,_
THE HON'BLE MR.D,SURYA RAD: MEMBER:(3uUDL)

THE TRIBUNAL MADE THE fOLLOUING (R DER 3=

"o vk 2

This éase ig listed today for further orders.

We have heard ths learned counsel for the appligant and Sri
Naram Bhaskar Rac, standing counsel for the Respondents.,

Shri Bhaskar Rao states that c-ut-off date has been constant s
1st August of the year from 1948 onuards and the Governmant is compe-
tent to determine the eligibility condition for the Civil Examination
and no particu’ar date prascribing as cut off date will satisfy all the
candidates. He also states that he needs 12 wesks for filing the
countar. '

The points raised by Shri Bhaskar Rao can be determinad at
:hi time of final disposal of the case after -the counter has been

i ado )

In the circumstances stated above, by way of Ffurthar
Interim orders, the respondents are directed to admit the applicant
to take the preliminary examination scheduled in June, 1990 and

in the avent of his succeeding in the preliminary examination, he
should also ba parmitted to take the final examination. The result,
hovevar, will not be publishsed till the disposal of the case,

Post on 19th June, 1990 for Pinal hearing,
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IN THE CENTRAL ADMINISTRATIVE TRIBU-
NAL :HYDERABAD BENCH:HYD. '

HON'BLE MR.B. N‘JAY§SIMHA V.C. L/fw//.-
HON'BLE MR.D.SURYA RAD:MEMBER:(3UDL)

‘ AND |
HON'BLE MR,J.NERASIMJA MURTHYEM) (3)
HON*BLE MR.R.BALASUBRAWANIAN:(M)(A)

DATED: -5 -9p
URDER/jUBﬂwaT:- e

| B.ﬁ.'No.’cg \d lCiO

d and Interim dirsctions -

Dismissed for default.

il

Disposed of . with directionf
M.A. ordersy.

No ar der as %o costs.
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i qg&THE CENTRAL ADMINISTRATIVE TRIBUWAL HYDERABAD BENCH AT HYDE RABAD

m. Y Mo 2263 of 90 in 0.A. 210 of 199G, Dates of Order:23.5.1590
BETWEEN:= MroD.hrishna Reddy esssehpplicant/Applicant’y

. AND "
1e The Union of India, rep.by
Secretary: to Govsrnment, Ministry of Home_Affairs,
Dem rtment. of Personnsl, New Delhi=110001,
,25 Tha. Union Public Service Commission, rep:by

its Secretary, Dholpur House, Shahjahan Road,N.Dalhi’
. ' , «s+sR@spondents/Respard sntes

FOR THE APPLICANT: Mr.0.Madhava Reddy; Advocatey
FOR THE RESPONDENTS: MR.E.MADAN MOHAN RAO,AddlCGSC, -

CORAM := THE HON'BLE MR.B.N.JAYASIMHA:YICE-CHAIRMAN

AND ; &
THE HON*BLE MR.DJSURYA RAB:MEMBER{JUDICIAL).
0% %

. THE TRIBUNAL MADE THE FOLLOWING ORDER®= ...

" 0.A.210 of 1990 wam filed for a declaration that. the applicant herain.
is entitled to taks the Civil Servics Examinaticn proposed tm bs_held
by, tha UPSC (2nd raspondent herein) in Juns 1830 despite his having
crossed 31 years of age pursubht to the notification by tha Govty,! of
India raising tha upper  age limit Prom 26 years tq 28 yearse In 0,A, .
Nos210 of 1990 we: had passed interim orders on 12,3.90 directing the -
2nd raspondent, UPSC, to entertain the applicants in 0.A.210 of 90
Provided, the epplications arse: received before thg last: date prsscribed
viz., 14,3,1990, By fPurther intsrim orders on 7.5.90, we- had diracted
them to admit the applicant to take the preliminary examination scheduled
in Jure 1990 and in the event of his succeeding in the. preliminary
examination, he should also be permitted to take the the final exami-
~nation. It was hausver directed that ths results: of the sxamination
shall not be published in his case till the disposal of the main case,.
In the present M,A.n0,.263 of 90 Piled the 1st: applicant in 0.A.No.210
of 1990, it is represanted that the applicant waa informed by a ragistere:
letter No,CS(P)/Roll No.302439/90-E,1I1 dated 16.5,90 that his applicatio
has: been rejected since he is not within the prescribed age limit and
he is over-aged. The applicant therefoee, contends that the rejection
order is: contrary to the orders passed by US oni 12.3.1990 and 7.5.90.
He, therefore, sseks a direction to the 2nd respondent (UPSC) to issue
@ hall ticket to him immediately and permit him to take the preliminary
and the final examination as already diractad by this Tribunal,

2, Ue. have herd the learned counssl for the applican t,Shri Dasari
Madhaya Reddy and the learngd Standing Coonsel far the respondants,
Shri E£.Maden Mohan Rao, AddL<CGSC, In the Pacts narrated above,  we
directed the 2nd respondent, Union Public Service Commission, tao issus
necessary admission. ticket/hall ticekt. to the applicant to enable him
to sit for the preliminary examination scheduled for 10.6.1990, The
Miscellaneous Application is accordingly disposed ofs " -

Sd/ X X X X X X ' : Sdf=X X X X X X
( B.N,JAYASINHA) : iw. . { D.SURYARAQD) .
VICE=CHAIRMAN, , _ - MEMBER({JUDICIAL),
Trua Lo : o SR
T o i A “uﬂﬁs”“’ ‘
o ' REGISTRAR, .

1. The Sgcretary to Government, (Unicn 0f,IRdi¥) ,Ministry of Home Affairs,
. 09ptt., of Personnel, New 0Oslhi-110001, ’ ..
24 The Secretary, Union Public Service Commission, Dholpur House,N.Delhi,
3. Ona copy to Mr.D.fMadhava Reddy, ARdvocate,A-14, II1Ird floor,Abids.
<, . Shopping Complex, Kear Emerald Hotel, Abids, ﬁydarabad-SOODM.-'
5w 4. One copy to Mr.Z.Fadan fohan Rao, Addl,CGSC, CAT, Hyderabad.
5. One. spare copy,'



£ ""‘V\’D\
-y
. CHEQFE;§é¥\_ N
TYPED av:jE/ . COMPARED BY

1
-~

IN THE CENTRAL RDMINI%TRATIUE THIBU—
NAL :HYDERABAD BENCH: HYD.‘~

1

HBN BLE MR.B.N,JAYASIMHA:  V.C.

'3» V! j)
HON'BLE MR.D.SURYA RAD:MEMBER:(JuDL)
AND .
HON' B80S MR, J.NARASIMYA MURTHYEM) ()
: AND , : :
) ,  HON'BLE MROR(BALASUBRAMANTAN:(M)(A)
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ed for default.
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0.A.NO, 210 of 1930,

l-iQﬂIHE CENTRAL ADMINISTRATIVE TRISUNAL HYDERASAD EENCH‘ijEBQST

Detueen _ ' ' Dated: 30-4-23.
1.B.Krishna. Reddy, 2. J.Rs.Sudheer. :

3, B, Venkateshwarlu, 4. M,Remakrishna kao ./ )
: L eee Applicants

# And
1. The Union of Indla, represented by Seeretary to Government .
Ministry of Homs Affairs, Department of Personnel, New Delhl.

2. The Unmion Public Service Commission, represented ?2 its
Seeretary, Dholpur House, Shs jahon road, New Dslhi,

ean _ Respondents

Counsal for the Applicant ~: sri, Dasari Madhav Reddy, &t -
Coeunsel for the Respondants : Sri. N,R,Devraj, 5, EPSC/&&&LJ&Q&&

CORAM:

Hon’ble Mr, A.8.Gorthi, Administrative Member
Hon'ble Mr. - T.Chandrasekhar Reddy, Judicizl Member

The Tribunal meds the following ordor:-

The relisf asked For in this applicetion pertains to the
claim of the applicants for appsaring hefore the Civil Service
Examination 1990." UWhen this appiication came (5 for admission
an interim order was passed ellowing ths applicants to appear for -
the s~id examination, Learned counsel For the applicentsnou
_ states that the applicgants having 2zopecsred for. the said examination
did not qualify there. Ths application has thud become infruc-
tuous, He therzfore does not wish to press the 0,A, Hance this
D.A. is dismissed as infructucus, There shall be no ordsr as to
costs.

Coby to:-

1. Secretary t: Government, Ministry of Home Affairs, Departm nt
of Personnel, Union of Indla New Dalhi-an1, -

2, Ths Secretary, Union Public Sarvice Comnission, Dholpus
House, Sho Jahan road, New Delhi,

3: one cooy to Srl. . D.Madav Reddy, advocqte§914 N Floor, Ablds

4: Dne.copy to Sri, N n,n§$§%§lno g??ﬁ%uﬁf/&gﬁigﬁﬁiial »%?tﬁﬁﬂﬁyd.

5. ©One spare copy.

RSI'H/-.--






